
CENTRAL AOfllNIS'TR at lUE TRIBUNAL

PRINCIPAL 9ENCH

NEU DELHI,

0A-1'1?4/94
Neu Delhi, this the 8th day of Nowember, 1994,

P.ftinu Suamy,
Ex-Casual Labourer, _
News Services Div/ision,
All India Radio,
Sansad Marq, , , • 4.
Nau Delhi, Applicant,

(through fir K, N.R. Pill ai, Advo cat e),

vs.

:::

.

. ;•

Union of India
Through the Director General
All India Radio
Sansad Plarg,
New Delhi, Respondarrt,

(through Mr _E, X.Doseph, Advocate).

ORDER (OR AL)

DUSTICE S, K.DHAON, VICE CHAlRWAli

;

, - :

A cou nt er-af fidav it has been filed in this

case, Rajoinder-affidavit too has been filed.

Though the O.A.has not yet been admitted, ue

have heard the same with a vi eu to dispose

it of finally with the consent of the parties.

• Tha undisputed facts are these. The

applicant had approached this Tribunal by means

of 0, A, No, 1154 of 1991, which was dispoied of

finally on 24, 12, 1991 with certain directions.

One of the directions was that the respondents

should prepare a list of Casual Uorkers, In

accordance with the order, the list had been pr.eparsdff

and in that list, the namfl of the applicant

; -

appears at Sr, No, 2,

3, The allegation in the 0,A, is that the

respondents are not adhering to the list. Instead,

thsy have retained persons junior to the applicant
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while dispensing with the services of the applicant.

In the counter-affidavit filed, it is asserted that

the applicant was given a job but he voluntarily

abandoned the same. After some interval, he again

took a job and thereafter was disengaged for uant of

work,

4. The learned counsel for the respondent has

stated at the Bar and, in our opinion, very fairly

that^if and uhen a vacancy occurs, the respondent

shall engage the applicant strictly in accordance

uith the list already prepared. This undertaking

on behalf of the respondents should satisfy the

appligant at this stage,

5. Ue accordingly direct the respondents that, if
and uihen thay engage a casual worker, they shall

consider the case of the applicant for giving

employment strictly in accordance uith the list prspar;

6. yxth these directions, theiO. A, is disposed of^
leaving the parties to bear their oun costs.
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(B.Jf).Ohoundiyal) ^ S.K. 0)130 n )

/®ds/ Plemb ar(A)
Vice Chairman,

#


